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Hon~hle :VIr. V.K.)1ajotra, Vice Chairman (A) 
Hon 'hie ~1rs. I\leera Cbhibber, Member (,T) 

D.D.Khunma, 
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VF.T\~)CS 

Shri Ajay Vikrmu Smgh, 
s~~cretary to the- Govt.oflndia, 
Minish}" of.D(3fence) South Block, 
~~w Deihi. 

Dr.(Mrs.) Veena M.aitra, 
Director GeneraL 
Defence Estates, Ministry of Dei~"'I!Ce, 
West Block No.4, R.:K.Puram, 
Ne-w Delhi-110066 

Shri P.K.Rastogi, 
Joint Secretary (Training) and 
Chief Administrative Officer, 
'E' Block, DHQ Post Office, 
NewDelhi-11 

(By Advocate Shri T.C.C.hpta ) 

0 R D E R (ORAL) 

(Ilon'hle Mn. ::\:icera Chhihher. :VJ.eml,er (.J) 

.. Petitioner 

.. Respond~nts 

TI1is Contempt Pditiou ha.':> bt·.:'n filed hy tlh:' applic<mt aH~ging disob~dience of 

the Tribunal's order dated .ll2.200:1. By the saiu order, the following directions were 

g1ven: 

"TI1e OA is disvos~u of, at th~ admissiou stage, wit11 a direction to the 
respondents to finalise rhe claim of applicant, within a period of one month from 



r .. , 

J 

-~--

the date of receipt of a copy of this order, m accordance witJ1 rules and 
instmctions on the subject". 

Respondents have now filed their reply and have stai ed that I he office of the answering 

respondent received the ex-post facto s~mction fi·om the H.:>ad of the Depruiment i.e. 

respondent }.Io. 2 along with other relevant documents on 7.2.2005 (Annexure CR 1) and 

the answering respondent processed the matter ~md an ~uuount of Rs. 23,687/- has been 

passed l1y the office of Principal Controller ofDet(~nce Accounts and cheque for the san1e 

bearing No. 045495 dated 9. 2.2005 has been sent to the applicant by hand and receipt 

has been rumexed thereto as Annexure CR II. 

2. Applicant appearing in person submitted that respondents have taken long time 

for complying with the directions. However, we find that respondents have tendered 

unconditional apology and have explained the delay \Nhich is accepted. Accordingly, CP 

is droppe~e discharged. 

( Mrs.M.eera Chhibl)er) 
Member (J) 
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Vice Chairman (A) 

I '1 . 2- I &-~-




